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PER SHAMIM YAHYA, ACCOUNTANT MEMBER :

This appeal filed by the assessee is directed against the order of 1d. CIT
(Appeals)-XXV, New Delhi dated 07.02.2019 pertaining to assessment year
2014-15.

2. The only ground of appeal taken by the assessee read as under :-

“That on the facts and circumstances of the case and under the

provision of law the 1d. Commission of Income Tax (Appeals) has

erred in upholding the addition of Rs.9,00,266/- in respect of two

parties i.e. Bharat Sales Corporation and Mahavir Enterprises as
notices issued on 16.12.2016 for 16.12.2016 remained unserved.”
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3. The assessee is engaged in the business as manufacturers, buyers,
sellers, importers, exporters, distributors, processors and dealers of embroidery/
embroidered and other textiles and other related goods and merchandise. In the
assessment order, AO made addition of Rs.9,00,266/- in respect of two parties
i.e. Bharat Sales Corporation and Mahavir Enterprises and noted that notice
was issued on 16.12.2016 for compliance on 16.12.2016. But the same
remained uncomplied. AO concluded in the order that assessee has failed to
substantiate the creditors i.e. Bharat Sales Corporation and Mahavir
Enterprises. In these circumstances, AO made addition which was upheld by
the 1d. CIT (A).

4. Against this order, assessee is in appeal before us. None present on
behalf of the assessee. We have head 1d. DR for the Revenue and perused the
records.

5. Upon careful consideration, we find that AO has issued notice on
16.12.2016 for compliance on 16.12.2016. This is very short time which was
granted to assessee for compliance. Hence, in the interest of justice, we remit
the issue the file to the AO. AO shall make proper enquiry and thereafter pass
an order as per law.

6. In the result, assessee’s appeal is allowed for statistical purposes.

Order pronounced in the open court on this 5™ day of October, 2023.

Sd/- sd/-
(ANUBHAY SHARMA) (SHAMIM YAHYA)
JUDICIAL MEMBER ACCOUNTANT MEMBER

Dated the 5™ day of October, 2023/TS
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